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Sanjeev Maheshwari And 2 Others

..... Petitioner(s)
Versus
U.P. Avas Evam Vikas Parishad Thru. Housing
Commissioner And 3 Others Respondent(s)
Counsel for Petitioner(s) : Virendra Kumar Dubey
Counsel for Respondent(s) : Puneet Chandra
Court No.-1

HON'BLE RAJAN ROY, J.
HON'BLE ABDHESH KUMAR CHAUDHARY, J.

1. The petitioner seeks a mandamus to the opposite parties for extending
the benefit as granted to him by the District Consumer Forum/District
Consumer Redressal  Commission, Agra vide its judgment dated
24.06.1995 passed in Case No. CF-1092 of 1992 filed by the petitioner's
mother.

2. There is a procedure prescribed in the relevant Consumer Protection
Act for execution of such judgment and order. We see no reason to
entertain awrit petition that too after so many years, as essentially what is
being sought is execution of the judgment dated 24.06.1995 referred
above.

3. Accordingly, the writ petition is disposed of.

(Abdhesh Kumar Chaudhary,J.) (Rajan Roy,J.)
February 17, 2026

Anuj Singh
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